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ORDER

Ld. Counsel for the petitioner and the respondent are present.

Petitioner has filed this petitioh under section 9 of the Insolvency &

Bankruptcy Code, 2016. Shri Aniket Chaudhury, Advocate, appearing on

behalf of the respondent but he has not filed any Vakalatnama.

As per directions of the Hon’ble NCLAT in Innovetive Industries case,

Notice is also to be served on the respondent. Therefore, Registry is directed

to issue notice on the respondents and handover the copy of the notice to

the petitioner for making effective service on the respondent. Respondent




'
Counsel made a request that he may be given time to file reply. Prayer is

allowed. Reply may be filed within 7 days.

List on 06/10/2017 for admission.
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